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P
SHRI BHUPESH GUPTA : Mr. Mari-

swamy, you can continue  tomorrow.

MR. DEPUTY CHAIRMAN :No, no,
Mr. Bhupesh Gupta, he is finishing.
five minute he will finish.

In

SHRI BHUPESH GUPTA : No, Sir,
On a point of Principle, it is 6 O’clock.
(Interruptions) I tell you why. It is going
to be released both ...

MR. DEPUTY CHAIRMAN : By this
time he would have finished. You sit
down.

SHRI BHUPESH GUPTA : You kindly

listen to me. Normally in Parliament

when a. .,

SHRI S. S. MARISWAMY : I am not

here tomorrow. Why don’t you sit down?

MR. DEPUTY CHAIRMAN :He is
finishing in five minutes.

SHRI BHUPESH GUPTA :You have
not understood my point. I am not object-
ing to him.

MR. DEPUTY CHAIRMAN :1 have
understood  your point.

SHRI BHUPESH GUPTA : The state-
ment is going ta be released at 6 o’clock
and itis but proper that it should be simul-
tancously released in Parliament also,
It is a matter of principle.

MR. DEPUTY CHAIRMAN : By this
time he would have iini.led.

SHRI BHUPESH GUPTA :You will

never understand the obvious,

MR. DEPUTY CHAIRMAN : You
have taken more time. Now you sit down.

(Interrupticrs)

SHRI BHUPESH GUPTA : When you
say 6 O'clock, ..

MP.. DEPUTY CHAIRMAN : All right,
Mr. Mariswamy you can continue after
the statement. Mi. Surendra Pal Singh
will make the statement now-
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SHRI BHUPESH GUPTA : On a point -
of order. You kindly listen 1o me.

MR. DEPUTY CHAIRMAN : Accord-
ing to you 6 o’cleck is 6 o’clcck. There is
no point of order. He is making the state.
ment, !

SHRI BHUPESH GUPTA : Then you
have conceded my point.

T

STATEMENT BY MINISTER RE.
NEW DELHI TALKS BETWEEN THE
SPECIAL REPRESENTATIVES OF

INDIA AND PAKISTAN

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Mr.
Depuly Chairman, Sir, as the House is
aware, a Delegation led by the Special
Emissary of the Prime Minister of India,
Shri P. N. Haksar, visited Rawalpindi
and Islamabad and held discussicns
with the Pakistani Delegation led by Mr.
' Aziz  Ahmed,  Pakistan’s Minister of
State for Defcnce and TFereign  Affairs
fiom 24th to gist July, 1973. Duiing the
course of these telks questicns relat ng to
simultanecus  1rjctriatien of the three
categorics of pertons menticned in the
Joint Inde-Bangladesh  Dedlaraticn of
Aptil 17, 1973, were discuised in full
dctail. The Pakistan side achnowliodged,
the fact that the Joint Indo-Bangladesh
Dcclaraticn, which had scparated  politi-
cal consideraticns ficmr  he hvman’aterian
issucs, was a stcp forward and paved the
way for an early resoluticn of these issues.
Some progress was made in defining  these
issues and it was agreed between the twe
Dclegaticns that a peint had been reach-
«d where furtker consideration by both

sides was necessary. In pursuance of this
, decision, the discussions werc resumed at
I Ncw Delhi from 18th  August, 1973 and
| continued till the 28th Auvguct, 1973.

These discussions tcok place with the full
/ knowledge of and in consultaticn with the
| Bangladesh Government.
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As a result of these talks, an agreement
.was signed yesterday, the 28th August,
1973, between the Governments of India
and Pakistan. I lay on the Table of the
*House a copy of this Agreement. -

The Agreement provides for the resolu-
tion of the humanitarian problems result.
ing from the conflict of 1971. The Agree-
ment envisages the simultaneous repatria-
tion of all Pakistani prisoners of war (ex-
cept 195), the repatriation to Bangladesh
of all Bangalees in Pakistan and initially
.a substantial number of Pakistanis now in
Bangladesh to Pakistan. The time-schedule

“for the completion of repatriaticn of these
three categories of persons will be worked
outby India in consultation with Bangla-

" desh and Pakistan as the case may be. It
is fur.her agreed that the Prime Ministers
of Bangladesh ana Pakistan or their

-designated representatives will thereafter
meet to decide what additional number cf
Pakistanis in Bangladesh may be permit-
ted to return to Pakistan. Bangladesh
has made it clear that it will participate
in such a meeting only on the basis of
sovereign equality. .

The immediate implementation of the

solution of these humanitarian problems
is without prejudice to the respective
positions of the parties concerned relating
to the case of 195 prsoners of war. In
the meantime, these 195 prisoners of war
shall remain in India anda no trials shall
take place during the entire perioa of
repatriation. It is further agreed that
Bangladesh, India and Pakistan in a
tripartite mecting will arrive at a settle-
ment of the question of these 195 prisoners
of war.

In arriving acthis Agieement all three
countries, Bangladesh, India and Pakistan,
made contributions. It is
our that this Agreement
“will be one more step towards the goal of
establishing durable
continent.

construciive
earnest hope

peace in the sub-

SHRI BHUPESH GUPTA  (West
pgengal) : Sir, we heartily welcome the
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agreement which has been signed. It goes
to the credit of all the parties who have
discussed this matter and come to this
conclusion which our people, 1he people
of Pakistan and the peace-loving countries
as a whole were anxiously awaiting. In
particular, naturally on this occasion we
must congratulate the Prime Minister of
India, the Prime. Minister of Bangladesk
and the Prime Minister of Pakistan, whose
direct intervention or interest in this
matter has resulted 1n this very beneficial
and constructive approach to the problem
and also to the conclusion of the agree-
mwent. Sir, [ thinkitis a big step forward
towords the implementation ofthe Simla
Agreement, thereby clearing the path for a
durable peace in our sub-continent. I
must also, in this connecticn, congratulate
the actual negotiators of India and Pakis-
tan anda especially Mr., P, N. Haksar
who played a very useful part. He has
not only played a very wise and statesman-
like role in this country, but he had also
bhimself gone to Bangladesh for mutuaf
We are very happy that one o
our old friends played such a useful part:
I also congratulate his counterparts who
came here and played their part. Finally,
before 1 sit down, I think here is an oc-
casion for us to extend all our goodwill,
sympathy and support to those people
who are working for a durable peace in
tbe sub-continenit. This agicement, like
the Simla Agrecment which had been the
harbinger of such measures, will inspire
us. Finally, I <ay that tho.e who felt
that the Sinda Agreement was dcad
Should that the spirit cf the
Simla Agreement i3  unconquerable
and shall continue to live and brighten
the path of pcace and progress in the
sub-continent. Once again, I wish
everyone good luck. Co- -

discussion.

realise

SHRI N. G. GORAY (Maharashtra)
I join with othcrs in welceming this pact
arrived at betwcen Bangla Desh, India and
Pakistan. I muct admit-—when the Simla
Pact was arrived at, 1 did not feel en-
thusiastic about it. But so far as this
pact is concerned, I really feel that this is
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[Shri N. G. Goray.]

a step in the right direction and 1 welcome
the prospect of friendship among the three
countries and peace in this sub-continent.

Sir, two points are worth noting. One
1s that though there is no regular recogni-
tion of Bangla Desh, by implication it it
very clear that Pakistan has recognised
Bangla Desh, and henceforward there will
be bilateral talks between Bangla Desh
and Pakistan.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Also trilateral.

SHRI N. G. GORAY : India, of course,
will be there. But so far, Pakistan had
always been hesitant in baving direct
dealings with Bangla Desh or to recognise
that Bangla Desh was a separate entity.

" I't is very clear from this pact that Bangla
Desh is an entity, which is recogniscd by
Pakistan.

I would like to congratulate particu.
larly the leaders of Bangla Desh because
itis they who suffered the most, and it was
in response to the popular feeling there
that Sheikh Mujibur Rahman had said
that they would try these people for geno-
cide and other offences. It really adds
to his glory and greatness that he has made
it possible for us—all the three countries—
to arrive at this settlement which really
should be satisfactory to all of us. Sir,
I wish to congratulate Sheikh Mujibur
Rahman for the maturity that he has
shown and the cooperation that he has
extended to Pakistan and India from his
side. Therefore, I again say that this is a
step forward and I hope that many more
steps will be taken in this direction and
that ultimately in this sub-continent there
will be peace, progress and friendship.

At A fraic (ST 9IW);: e,
g S aifswrd SR fergearm & e
§ gwaAmr ganr 8, @At & gifzs @
FQTE + fawal wiie & aw a8 gawr
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L ger AW wsiar § AWt Xy 3, @
2w, fergmam s aife=amw &, g9 @
gawifede & aifs T@mgar  Fr a<® |
S TR AET Y FT Ty Ef uw
qelaREarT wigd A1 i vaver quR
¥ qmd & Fifs %A sar@n &1 qf@g
feqr zadT aafFal & & A F AW
fr | 5 awg & a8 S swEnl g

qg AT T AT g1 oaH |

sfimq, TP AYE 9 A wqA AT AT
S Wl A0 T4 F TG Felr HAIT
gt agw &1 W w@w foq gad AT
Agar §;agits gasr o aga & feafa-
fraz oim @ @y gg gwdAar 99
g1 WF0 | HIEN TZA & v g8 guAQl
gar € s @ gafag eafm aad &
wa & | T | sram w7 g B g fexe
¥ dada g gWAWT gl &, SWEHT A
W a9 <@r W HIR TEy AT -
qraAT I g3 § a8 JT St F1A7 TG
gy AT A F1 Aegar TE¢ fwe g,
sffa & s Fwar § f& oag o ol
fa3nlr 1 & gwaar g fa 3wew 34, foeg-
@ X arfEem a9 fre s @
qa-Fifedz 1 Jar £ 47 A1egq gawifade
Y arifa o< agfy 7 avE o T |

SHRI LALK. ADVANTI (Delhi) : Mr_
Deputy Chairman, Sir, I am afraig
1 cennot share the exuberance of my
colleague, Comrade Bhupesh Gupta,
He was as exuberant even in his praise
of the Simla Agreement—he has praised
it even to-day—whereas I feel that the
voice of dissent that we sounded then hag
come to be more valid than the words of
praise that were showered on the Simla
Agreement. Sir, totheextent thatto-day’y
Agreement would resolve the humani.
tarian issues of the problems that we are
faced with, to the extent that it would
enable millions of hapless Bengalees
living in Pakistan in a very pathetic plight
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to go to their homeland, or even to the
extent it would enable people in Bangla-
desh who would like to go to the land of
their choice, to go to Pakistan, it is wel-
come. To that extent, it is a step forward.
But [ wouldlike to sound a word of caution
about this exuberance. This Agreement
has nothing to do whatsoever with the
problems of durable peace which should
really be the objective of all Indo-Pak
negotiations, and in respect of which 1t
has been our firm conviction that a piece-
meal approach or an ad hec approach
is not a suitable solution to the problem.
An approach should be made on acom-
prehensive basis and a sort of package
deal. which the Prime Minister had spoken
of before the Simla negotiations took
place, should have been our objective.
This is the first point that I want to make.

Another important point which strikes
me that this Agreementis supposed to
deal with the humanitarian problems
ari>ing out of the rg7r conflict. It is
somewhat intriguing to me and very

' distressing to me that the Government of
India does not care for the humanitarian
problems arising out of the conflict which
should affect India most, because it con-
cerns us directly—the problem of 60,000
refugees from Chhamb who are today
homeless, who have no place to go, and the
problem of about one lakh refugees from
Sind who arespread over parts. f Rajasthan
and Gujarat, without a home and hearth,
with a very bleak future before them.
This is 2 humanitarian problem which
arises directly from the 1971 conflict-
Surprisingly the Government of India does
not care for them. For the Government
of India, this problem does not exist. Of
course, the problem of Bengalees living
in Pakistan is a humanitarian problem.
The problem of Pakistanis livingin Bang-
.ladesh is a humanitarian problem. The
problem of POWs js a humanitarian pro-
_blem. But the problem of refugees from
Chhamb and Sind is also a humanitarian
problem arising out of the conflict of 1971.
But it figures nowhete in the talks. The
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Government of India has not even tried
to consider it. The Government of India
might say that the solution that I suggest
is not acceptable to them. But at least
they should have a solution for them. And
the Government of Pakistan cannot dis-
own responsibility for whatever has hap-
pened to these 1,60,000 people.

One last point and that is, in respect of
POWs. I would like to know one thing
from the hon. Foreign Minister who is
bresent here. On the question of POWs
or the 195 POWs who are to be tried by
Bangladesh, do we have a positive stand
In that regard ? Do we feel that heie is a
crime  against humanity that has been
perpetrated by certain people and for that
they should be tried? Of course, if
Bangladesh decides not to try them,
perhaps we might
have we taken a positive stand on this?
Or do we say that we are not concerned
with it,itis the entire looklout of Bangla-
desh and we are not all concerned with it?
Tillnow the impression given by Govern-
ment spokesmen is that this problem does
not concern us;if Bangaldesh says, “We
decide to drop the matter”’, well and good
and if they say, ‘““We want to try them”
then we have nooption but to stand by
them. This is the kind of helplessness that
the Government is showing, which is
unfortunate.

acquiesce in it. But

Lastly, I sincerely hope that the re-
ference to Bangladesh's sovereignty, its
sovereign status, means that we have
succeeded in securing from Pakistan a
commitment that tomorrow, ifnot today
it is going to recognise Bangladesh and it
will enable Bangladesh to participatein
all further negotiations as an equal part-
ner. Thank you.

SHRI S. S. MARISWAMY (Tamil
Nadu) : Sir, while associating myself
and my Party with the sentiments express-
ed by my colleague, except of course Mr.
Advani, I congratulate our Government
and also the Government of Pakistan and
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[Shri 8, 8. Mariswamy.)

the Government of Bangladesh for having
arrived at such a historic agreement. This
is a right step in the right direction. The
people who fought for the independenc®
of this country are still alive. Before the
time is over, we must see that a cordial
atmosphere of good neighbourliness is
developed between our country and Pakis-
tan as we find in the good neighbourliness
between America and Canada. If we go
to Niagara Falls, on one sige is America
and on the other side is the Canada bor-
der. By paying ten cents one can walk
into the Canadian side and so also one
can come to the Amecrican side. That
type of relationship should prevail bet.
ween  our country and Pakistan. A day
should come when a man born in India
can walk through Wagah and reach
Karachi or whatever plaee that is ther®
on the other side. I think our Prime
Minister and the Prime Minister of Pakis-
tan, both of them, as some writer said
recently, hail from aristocratic families.
Both  of them had foreign education.
And 50 far as our Madam is concerned, I
know for certain that she has got aliberal
outlook. She is aliberal in the sense in
which a liberal is known in England, but
for political gimmicks, they may call
socialism etc., with which I am not con-
cerned.  But she had done wonderful
thing in having brought about this ac-
cord. While applauding our Prime Minis”
ter, the Prime Minister of Pakistan and
Sheikh Mujibur Rehman, I must also pay
our tribute to some of the people who
worked very hard to bring about this re-
sult. My friend, Mr. Bhupesh Gupta
said that Mr. Haksar had played a very
good role. When we give a [eather in hig
cap, we must not fail to give another
feather in the tyrban of our Foreign Minis-
ter who also was indefatigable in his efforts
in bringing about this accord. Thank
you.

SHRI K. C. PANDA (Orissa) : Sir, my
Party stands for amity and good friend-

\
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liness between the nations of this sub”
continent and I, on behalf of my Party
and on my own behalf, welcome the
agreement reached yesterday and hope
that the humanitarian problems that have
been solved will lead to the solution of
other problems, smaller or bigger, bet-
ween, the countries of this sub~continent.
Thank you.

SHR1 SALIL KUMAR GANGULI
(West Bengal) : Sir, I welcome this agree-
ment and congratulatc the architects of
this agreement, particularly the Foreign
Minister and his team who are here and
I am happy at the outcome and I hope
this will lead to a lasting peace in the
sub-continent.

St Wmw A@ qEw (I W)
ATqae, SEF aF EwEEr g & ot am
wiaw & 6 o1 wdoq HF7 98 gam g IER
afa gt gt e JTEw, WA, o5 §
f& W st arffears # sgemaEr @),
foas waeaey T 9} A WE AT
TR &1 wy A< fraty w7 & sqrarT gr
a%, faug th s ool wif 1 50 )

@ WA &0 fagwn & w@eEd
qreq AEY &7 AT g ST FIAT TF 99 W
welt St & SrFAr g & FTar aw
At qifEeAT ag A F7 g qrfEEa
gad g waaaa faqer fagrd qaand
F AW ¥ YEIY QA g S Rt aer
2 ¥ A3 qade <@ g agl ox faw avg
#Y feafa €, S| o IAF rag 7 FJ4q0
sqaedT gaf vt 7€ ¥ 7 srar ag arfe-
0T F(Q@ ATAT 4T F4T 24T P FA
ST&T TFA =4T9F AR § I Fga fwmar

g

Y AFIR AT AT (I HLA) :

| qrEgEY, § TF HEGT G HATAT TUA WA

F qINAW A ¥ wwgar g, e
g ¥ foy g 9@ § Ww ™ Wi
gy gewgigdy ¥ wf g faeg-arg
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T ¥ foq waq T & AN wEd a8
gl FTAAIAT IEM N FT | s
¥ ¥g gar fyaig g, ag cfagrfes O«
St gard wRidiaal F g9 AaE A 9
FA H G6aar 98 qw@ wr, 4@ Sq
Tifger gardy vy WA & Fax 9% § HIR
gagr gA smafadt & gw oz fewmw
g = SumgflT ¥ 5g waat |F
B aF & g F U——ATQ, T 39
A< grfpmar——us € Sanerdu ¥ $eg
¥ frq w7 arfa & @A T AEed 0
Are | @A ZE &w AT KFAT F ST
HFEAFAT & ITAT A, g7 QA W
F A A F AT ], T A A0,
sftadt gfezr ardy s =i siggdr faasn
#93-79 B FT ATV FT g4 FAGT A<
47 (A §——3F FAQAT FITAT FN AF<
29 9N W oTard anfa &) wargar
FF AT A WOT T3 A LH §F 9T qE-
ANT TEA AN N FAL AW § IAHT HoT
# T wAF F 1 AW Q0 fawmE
2t 5 ag it wmatar ganr &, ag sherw @
T 7 T777 3T § AR I § 9§ q7ar
3T FT TAMAT & T AT ST gAR Al
F29 8 T AT AT THFI TF gAXF w9~
(% AU A7 wfa #; avE /@ sEDn
q07 AT 7w & w1 fase & @<
FIT FIT F7 AT F QT =ifF TH -
TWETR GIH F wET A g3 F g
F{ J HIAT A1, TG TFW G 8F |

SHRIBABUBH\I M CHINAT (Maha-
rashtr1) 1 Sir, T was a Little unhappy and
distressed to listen to my freird, M
Advan1, on such a hanpy occasion. Wlhen
we have been able to ron out diffrrences
among the three countr es, we heard 2
voice of dissent It wasin Simla wiin the
talks were faxling that cur Piune Minster
mtervened and there was an understanding.
On this occasiory also from whatever
ports we have read, if they are true, and
I am sure thay are true, when we were'at
a standstill, our Piume Minister inter-

re=
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vened and negotiations continued and
ended on such a happy note Therefore
while no doubt the cooperation of the
Puime Minsters of Pakistan and Bangla
Desh was tlere I mustsay that the astute
political  wisdem  which our Prime
Minster showed, has brought about this
happy endirg, and I congratulate all of
thew.

s arm dad (fEgie) See-
afa oY, gfar & arfy qag @ & o
T Fga g3 gt wIH FATT FER
§, AMET FT GG T ¢ qrfwzEa
£ qxFTA vorar & | Tefag Uy Ama
9 f5 38 sTEeEidy § arfa ®v faam
yravakar off, S@ AEawaAr & g0
F7 & fQ &Y 9% QEANT g § TAW
gater fagm o qu &9 ¥ fawfea  gam
) wre ¥ 25 & vge w0 fagma 7 g
RErwt el 9 sAwe fFar ar 1 o /e
F1 WAw g, <9 fRgEm R AT AT W
faar gfera ot A srq@ Agea 7 A% Fees
grax A A fare oy 3 iR ST
% qfeay J, 3% foq 7 ST 9478
3 gT, § W@ TAGEHT F1 N qEN
3ar g B v s 5§ 91 wErdr waw
Sarar A< fAmeT qEZt A W St $38
TS14T |

gq el T & 3@ qfg #1, A
#7 gifaa #aftm %@l § |

DR. VIDYA PRAKASH DUTT (No.
minated) * Mr Deputy Chairman, 1 jom
my distirguished colleagues in weleeming
this Agreement I also join them in offir
g my f hicitations to tt € Prime Ministes
to her inlcfatigable and presciving Fo
reign M nister, to all her other collcague
and also to our chief negotiator, Mr
P. N Hak ar, whose dynamism and per
sistance laave borne fruit I think all o
u3 are agiced that all the sides to thesy
negotiations, especially Sheikh Majibu
Rahman, Bangla Desh and also th
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Pakistani negotiators have shown good
sense and a very emotional issue has been
resolved creating conditions for further
negotiations far promoting the process
that the Simla Agreement had initiated.
In this connection I would just like to |
mention very briefly. .,

MR. DEPUTY CHAIRMAN : No, you
cannot take too much time.

DR. VIDYA PRAKASH DUTT :1 am
only taking just one minute.

MR. DEPUTY CHAIRMAN : After
one minute, I will stop you.

DR. VIDYA PRAKASH DUTT :I
am just ending. All T would like to say is
that we must remember—1 have had the
occasion to mention this before, but I
would underline it—that in the last 25
Yyears in this country there has been a
historic struggle for the ending of, for the
elimination of and for keeping out, foreign
intervention and for the settlement of the
affairs of this sub-continent by the people
of this country themsclves. Simla agree-
ment was the first step in that connection
and this agreement carries that struggle

[ RAJYA SABHA ]

one step forward. I welcome it in that
spirit.

Finally, the people of the three coun-
tries—Bangla Desh, India and Pakistan—
have the same problem —inassive poverty—
and they are partpers in the same strugele
for the establishment of a democratic,
secular, progressive and socialist society
and I am sure that in the coming few

years they will continueto come closer
together.

SARDAR SWARAN SINGH : Mr.
Deputy Chairman, I am overwhelmed by
the sentiments expressed by the leaders
of the various partiesin this august House
and this is the greatest encouragement
for all those who have worked hard to
bring about this agreement and this also

s a source of great satisfaction that the !
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country’s mind is in favour of the establish~
ment of durable peace in the Indian sub-
continent. There could not be a clearer
proof of the desire of the Indian people
to live in good neighbourly and friendly
relations with our neighbour, Pakistan
and I am grateful for all these.

I am thankful to Shri Bhupesh Gupta
who not " only supported this agreement,
but also reminded us that the Simla
Agreement which provides a good basis
for  development of friendly relations
between the three countries in the sub-
continent is a document and agreement
which provides the basis for further co-
operation and we should do everything
‘possible  to implement the remaining
clauses of that agreement.

Shri Goray was good enough to notice
the positive features of this agreement and
I am sure that the whole House will be
with him when he expressed the sentiment
that congratulations should be conveyed
to the Prime Minister of Bangla Desh for
the great foresight and wisdom shown by
him at this point of time, as he has been
saying, in giving a new shape and new
strength to the friendly country, Bangla
Desh.

Shri Nawal Kishore, my friend opposite,
who is usually constructive, has added
another dimension to his generally cons-
tructive approach and 1 am grateful to
him.

Shri Mariswamy and Shri Parda, re”
presenting DMK and Swatantra Party
respectively, have both welcomed the
agreement as providing a basis for esta-
blishment of further friendly relations
between the countries in the sub-conti-
nent.

Shri Ganguli representing CPI(M)
has also welcomed the agreement. Shri
Yadav representing BKD did raise a
query for which the answer is in the state-
ment read out by my colleague and when
he studies the agreement he will find the
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reply to this. I have placed coptes of this
agreement in the Notice Box. I willrequest
hon. Members to collect cop.cs.

This 1s mentioned 1n the statement also
wherein 1t 15 mentioned that 1t 1s further
agreed that the Prime Minister of Bangla
Desh or their designated representatives
will thereafter meet to decide what the
additional number of Pakistanis in Bangla
Desh may be permitted to return to Pakis-
tan ana before that also 1t 1s mentioned
that initially a substantial number of
Pakistants now in Bangla Desh will be
repatriate to Pakistan. So, this1s provided
for in the agreement and briefly referred
to in the statement also.

Sir, my colleagues from our own party,
senor colleagues like Shuklajt and Kesri
and Dr. V. P Dutt, have given cogent
Feasons in support of the agreement.arrived
atand I am grateful to them.

Shri Babubhai Chinai, apart from wel-
coming 1t, has also notea the little note€
of dissent that the Jana Sangh leader
Shri Advani, thought it fit to register
I agree with him that perhaps this was an
occasion when this could be avoided par-
ticularly when he has supportzd the agree-
ment 1tself insofar as it settles the hu-
manitarian 1ssues and provides for the
repatriation of alt the three categortes back
to their own countries. While he has
supported this solution of the humanita-
rian problem, Sir, he thought 1t fits
however, to register his dissent, not on this
agreement but on semething which took
place earlier. We know that they were
not happy when the Simla Agreement
was concluded and by that I mean the
Jana Sangh and its leaders, and the con”
clusion of this agreement, 1if anything, 1s
Something which clearly shows that the
Sumla Agreement was a good agreement
which  provided the basts for  the
future relationship between the two coun-
tries, namely, that they resolve that all
the matlers between the two nations will
be settled by mutual agreement and dis-
cusstons and also peacefully and this agree-
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ment is the whole basis of relationship
between the two countries. The fact that
in spite of all the dufficulties ana 1n spite
of all the set backs 1n the process of nego-
tiation the two sides had agreed that they
will settle all problems between the two
countries peacefully and by mutual agree-
ment, ita matter of great satisfaction to
us. Itisalso 4 matter of great satisfaction
to us that notwithstanding the diffcrences
and notwithstanding the difficylties, none
of the three parties gave up the hope
but continued the discussions and. what
1s very mmportant, without involving any
cutside power, friendly or unfriendly,
were able to arrive at an agreement which
1s accepted by all the three countries and
this 1s not a small achievement. When
something 15 accepted by Indian, by
Pakistan and by Bangla Desh, 1t passes
my comprehension as to why 1t 1s nog
acceptable and it is not satisfactory to
the great Jana Sangh leader. I cannot
with all the objectivity which I am capable
of showing, find any reason whatsoever
for disagreement on something on which’
all the parties concernea have agreed,
So, 1t 1s amazing and 1t passes my com-
prehension that there shoula be a voice i
of disagreement.

Sir, he has mentioned the problem of
the displaced persons from Chamb and
fiom Sind. He will readily agree that hig,
own party 1s not 1n favour of the type of
agreement which we could negotiate, for
nstance, with Pakistan. I will be quite,
frank. What can be the basis of negotia,
tion. That the Sindhis should go back ~
10 those areas. That the persons who have
been displaced from Sind should go back
o those territories, I am not suré whether
;he Jana Sanali 1s supporting that. Infact,
all the tume tley are asking us to straight-
away absorb all these persons in our so-
ciety and treat them as belonging to our
society and 1f that s the attitude, whatis
to be negotiated with Pakistan® 1 can
understand 1l the stand of his party was,
that we should 1nsist, as I believe we
should, that Pakistan should creat con.

ditions so that these people can rewurn
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there ia safely and in honour, well, I
might have said that this was perhaps
something which could be arguable.

But if his approach is accepted, thereis
nothing.

SHRI LAL K. ADVANI : It is their
responsibility... .

SARDAR SWARAN SINGH :But you
are not in favour of insisting that they
should take these pcople....

SHRI LAL K. ADVANI ‘ Not forcing
¢hem back. But the cost that we have to
incur it is their responsibility to bear....

- SARDAR SWARAN SINGH : The hon,

Jan Sangh leader has been taken by sur-
prise by the terms of the agreement and
also by the spontaneous support and
(esponse from others.

SHRI LAL K. ADVANI{ : The
thing happened in Simla also.

same

SARDAR SWARAN SINGH :1 have
symnathy for his party, because he is the
le wler and President of Jan Sangh, for the
splendid isolation in which Jan Sangh
finds itsclf. I wouldstillappeal to him that
he should not create these castless of isola-
don around him. We are prepared tO
win his cooperationalso....

SHRI BHUPESH GUPTA : The Simla
gpirit upsets him. What can you do...?

(Interruptions).

SARDAR SWARAN SINGH : There,
forc, 1 have nothing more to say, excepg
to thank the House. [ will end by saying
that in this respect the leader of the Pakis-
tan elegation and their Minister of State
for Foreign Affairs and Defence, Mr
Aziz Ahmed, and his other colleagues de’
gerve our appreciation and our congmtu:
lations for persistently 1trying to find ,
solution. I am fully conscious of the many
problems and many difficulties that arose.
But as laid down in the Simla Agreement,
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whereby both sides had agreed to settle
differences  bilaterally, It was possible
to arrive at an agreement. I woula als©
like to say that without the ready ins’
tructions which we always got speedily
from the Government of Bangla Desh and

| in which the Foreign Minister of Bangla

Desh, Mr. Kemal Kussain, took personal
interest, it would not have been possible
for us to pursue these negotiations. Let
us not forget that this was, from the very
nature of negotiations, one of the most
difficult that T bave ever come across
} during my long experience in international
’ negotiations. Here we were negotiating
an agreement which should be acceptable
to Bangla Desh. And we know the stand .
of Bangla Desh, which we fully appreciate
that they are not prepared to aiscuss any-
thing unless they are recognizea by Pakis-
tan. So it was an act of great foresight
when {his question was kept asiae, was
scuttled, and an effort was made iu the
joint declaration made by India and Pakis-
tan to arrive at a satisfactory solution of
the humanitarian problem. And I would
say that if it is carefully examined, the
public stand taken in the joint declaration,
which was issued in April last, has been
amply vindicated, because all the essentials
of that have been accepted, thanks to the
very laborious negotiations carried on by
[( our team led by Mr. Haksar, who devoted”
jong hours and then he spent time in brief-
ing us and taking instructions from us and
| also kceping Bangla Desh all the time in-
formed and in getting instructions from
them. So I would like to say tnat the per®
sons directly concerned belonging to al
the three countries, Bangla Desh, India and
Pakistan —I have mentioncd them in the
alphabetical order —deserve our congra_
tulations and nigh appreciation. It wag
easy to arguc a case wnen a tnird person
has to decide; you can argue in an extreme
manner. But to settle something is di~
flerent from arguing. And there were
occasions when we took the attitude that
having heard the argument who will
decide. We had to decide and it was in

|
|
|
|
|
,’
|
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that spirit tnat every body thougnt that
they are not to argue, not to talk, but to
decide things. This was the basis which
provided us the happy oppottunity when
such a difficult, hignly emotional issue
has been satisfactorily settlea to the entir®
satisfaction of all the threc countries.

I would appeal that this unity which
has been  demonstrated  here, should
become our cardinal principle so that
there is satisfacion amongst the people of
Bangladesh and Pakistan that the great
Indian people with democratic and
peaceful traditions and their distinguished
representatives are in favour of friendship
in this sub-continent, that they are desi-
rous of leaving behind them the age of
confrontation and conflict and that they
want so live as good neighbours in peace
8o that we might be able to progress
Thank you very much. S

THE INDUSTRIES (DEVELOPMENT
AND REGULATION) AMEND-
MENT BILL, 1973—Uontd.

* MR. DEPUTY CHAIRMAN : Yes Mr.
Mariswamy, you can finish your speech.

SHRI S.S. MARISWAMY : The diffi-
culty in speaking extrempore is that we do
not know where we were when interrupted,
I was enumerating the delays that an
entrepreneur has to encounter. For a
capital goods licence, it takes one vyear.
With foreign collaboration, it takes another
year. Then if you want the capital goods
to be imported, you send the application
to the Capital Goods Committee and
there it takes 390 days either to approve
or to disapprove the application. The
funniest thing is that in the Capital Goods
Committee, the Chief Controller of In.
ports and Exports is also a Member end
it takes 50 days to communicate a decision
from one office to another office, i.e. to
communicate a decision of the Capital
Goods Committee to the Chief Controller,
This is according to the study made by
his Department. There  are
unimaginable things. The Minister should
aPPly his mind to see that this sort of

own
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avoidable delay does not take place. Itis
not that the Minister is incapable of doing
this. I know his dynamism. He is an in-
telligent Minister. He is a dynamic person
and if he makes up his mind, he can bring
about a revolutionary change in the entire
set-up. But, unfortunately, the present
trend of the Ministers is that they do nog
devote enough time to the word which
they are entrusted with. They have their
extra —curricular activities. I would appeal
to the Minister in charge of Industrial
Development to see that he spends all the
available time in his Department so that
the delays are eliminated.

. . .
o .o '
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I quote a smallincident. I was in Singa-
pore in 1970. There was a party to which
I was invited. Our the then High Commissi_
oner, Shri Prem Bhatia, was also one of tle
invitees. A young man of 25 or 28 years, an
Indian settled in America and employed in
an American Engineering firm, was also
invited. Shri Prem Bhatia introduced me
to that gentleman. I asked him about his
experiences in Singapcre in getting an
industrial licence there. This young man
had arrived on Thursday morning at
about 10 O’ clock or so. He wrote to the
Industries Mlinister there asking him to

give him permission to study whether the
off-shore area of Singapore had got oil
under the sca. He belonged to some
engineering firm. I haveforgotten the name
of that firm. They had devisea all the
machines whereby 1o find out whether
there is oil below the sea near the shore.
He sent his application on Thursday
afternoon. The application reached the
Minister on Yriday. They don’t work on
Saturdays and Sundays. The Minister
saw that application and he was very much
impressed with the way in which the ap-
lication was written. The applicant

had written :

““We will do the exploration atour
own cost. If we find oil we will pay



